
22-07-202L Seen the petition No. l3Ol2I filed by accused/petitioner

Md. Moinul Haque u/s 438 of Cr.p.C; seeking pre_arrest bail in
connection with Dhekiajuli pS Base No. 268/21 uls 3261379 of IpC,
corresponding to GR Case No. 1599/21.

The contents of the FIR reveals that on 12_05-2021, at
about 5 PM there was a quarrel between the accused and informant
regarding throwing of garbage on the pond infront of the house of the
informant and the accused person allegedly threatened the informant of
dire consequences. Subsequently on 13-05-2021 in the early morning at
about 5.15 AM while the brother of informant went out with his motor

rycle for purpose of business accused person allegedly stabbed him with
a sharp cutting weapon following which he fell down. Then accused
person also assaulted him with lathi and snatched away Rs. 8O,OO0/_

from his pocket but he somehow escaped from the clutches of the
accused person and admitted in CHC of Dhekiajuli.

Learned counsel appearing for the accused submltted
that both the informant and accused are brothers and they have shared

the landed property of their father after amicable settlement and

thereafter accused person started a fishery by digging a pond on the
share of his land for which informant nurture a grudge against him for
which there was a quarrel between them. Thereafter, wife of accused

lodged a complaint against informant on 15-05_2021 which was
registered as Dhekiajuli pS Case No. 269/21 uls 448/3281506134 of IpC,
but subsequent to that the present FIR was lodged by informant on 1g_

06-202L on concocted allegation. According to the learned counsel there
is absolutely no case against accused u/s 326 IpC as medical report
does not support the contents of the FIR.



r

2-

Having heard the learned lawyers appearing for both
sides and on consideration of the case diary, it transpires that dispute is
between the brothers regarding share of land and enjoyment of land left
by their father but contrary to it, there was no such injury to attract
section 326 of IPC except the mere allegation.

Situated thus, this court deems lt appropriate to release accused
Md. Moinul Haque on pre-arrest bail.

Accordingly, the LO. is directed to release accused Md. Moinul
Haque on pre-arrest bail in execution of bond of Rs. 15,000/_ (rupees
fifteen thousand) only with one local surety of like amount to his
satisfaction.

Let the case diary be returned.

The bail application is accordingly disposed off.

(c.8. Gogoi)
Sessions Judge,

Sonitpur::Tezpur.


